
Amir Hussain-VS-State of Assam

Misc (Crt) Bait Case No 100 of 2023

(Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.)

ORDER
23-02-2023

This is a petition filed uls 439 of CrPC with prayer

for an order to release accused Anarul Haque on bail in

connection with Tezpur PS Case No. 57123 u/s 498(A)/

3261307134 of IPC.

The called for case record been received.

I have heard the learned Counsel for the accused

and also the learned Addl PP for the State.

The facts of the case, in briefi, are that on

L7-0L-2023 an FIR was lodged by one Asmina Begum at

the Tezpur PS stating therein that she got married with the

accused Anarul Haque on 09-09-202L. Since after her

marriage, her husband and mother-in-law started torturing

her, both physically and mentally, with demands for dowry.
'The 

informant brought money from her paternal home

several times and paid the same to the accused persons.

Even thereafter, the accused started harassing the

informant. On L7-OL-2023, the accused scolded tha

informant with using obscene language, squeezed her neck

and slapped and punched her in different pafts of her

body. He also cut her feet with a dao and threatened to set

her ablaze. Prior to that, the accused and his mother

Anowara Begum had forcefully caused miscarriage of the

informant's three months old fetus



Based on that FIR, Tezpur pS Case No. 57123 was

registered u/s 498(4)/3261307134 of Ipc. The accused

Anarul Haque was arrested on 1g-01-2023 and since then

he has been in custody.

The investigation in this case is already over and

charge sheet has been filed against the accused Anarul

Haque u/s 498( A)/3261307 of Ipc. Since the investigation

is already over, further detention of the accused is not

required. Moreover, the informant of this case is presently

staying in her paternal home. Hence, it is unrikely that the

accused will be able to tamper the witnesses. As such,

accused Anarul Haque is allowed to go on bail of

Rs.50,000/- with one surety of like amount to the

satisfaction of the learned Eleka Magistrate.

Inform accordingly.

Return the case record.

With this orde6 this Misc. (Crl.) case stands

disposed of. /n
Addl. s.rrio$:rag. (rfrt),

Sonitpur, Tezpur


